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(By Hon.rx.S.N.Prasad,J.,,. 

The applicant has filed this application under 

Section 19 of the Administrative Tribunals Art ,198° praying 

to the effect that the -esponcients he directed to re-eIngage 

him as Casual Latour and rive preference over his juniors 

and the respondents be further directed to call the 

applicant for screeninc test for purposes of permanent 

absorption  blOn with persons nth os e r1L-mes are shorn in the 

order dated 16.8.1988.(Annexure-A). Briefly stated the 

.f.",.CtS of this case inter-a lia are that the applicant was 

enr.4(;;eci by the respctidents as Semi-Skilled Gasuil labOur cPrt, 

13.3.1978 and thereafter he -orked intermitantly ipt 0 

!I..10.1984 	his work •-as 	found satisfactory. The 

apt licant was also issued a Casual Latour Card No.17C1752 

by the respondents wherein complete record of itrie service 

has been maintained. IL is iS1Fat't'  thtattf'tcAhe applicant had 

,•orked for 6334 days an the caps 	period„)tehich 
ictit 

he U0orked 'acre artificial breaks -ith a vie',  to deprive 

the apt licant of his temporary status or other benefits 

-hich mirht have aid to the applicant otherwise. 

2. 	 The main crievance of the applicant cippe ar5 to  

that Shri Mcind.Kalim and K.K.Nicam and some others who 
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62 ·anti 3LI2-d&ys r es p ec t Lvcl y , It is also !3i;Jnificant tL

point out t he= wtO tha t th e C,,-,_,ulnerusal o~ Annex~ •
Lab otr ar s who were

. .{.

noaged dlJr~ng i:l.le years 1980 and

onwards, subsequent to ,the e nqa qmen t of the applicant in

the year 1978, wr~re directed for screeing test. Annexure-A1

is the photostate copy of Lh a Card' No.170752 of the

applicant which shows the tot~l number of working days

of' the applicant as 63~ days.

ltc.' Thus this being so and-having pondered ov er a Ll,

18 ae pect s of the matter I find it expedient that
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